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| TEM NO 15 COURT NO. 4 SECTION | I']

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).29016/2012

(From the judgenent and order dated 31/08/2012 in CMAP No. 754/ 2012 of the
H GH COURT OF JUDI CATURE AT ALLAHABAD)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling OT. of annexures,pernission to
pl ace addl . documents on record,permssion to bring on record subsequent

facts and docunents, per ni ssi on to file synopsi s and list of
dat es, perm ssi on to file addi ti onal docunent s, per m ssi on to file
addl . af fidavit, perm ssion to file Vol.-11, Vol.lll and prayer for interim

relief and office report )
(for final disposal)

Date: 22/08/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE SUDHANSU JYOTI MUKHOPADHAYA
For Petitioner(s) M . Rakesh Dwi vedi, Sr. Adv.
M.Sumt CGoel, Adv.
M. Nitin Thukral, Adv.
M. Gal av Sharma, Adv.
for MS. Parekh & Co., Advs.
For Respondent (s) M . Di nesh Dwi vedi, Sr. Adv.

. Mani sh Shankar Srivastava, Adv.
. Kri shnam M shra, Adv.
M. Ardhendunmaul i Kumar Prasad, Adv.

==

2

UPON hearing counsel the Court nade the foll ow ng
ORDER

Call the matter after two weeks, at the request of |earned counsel
for both sides.

(G V. Ranana) (Vinod Kul vi)
Court Master Asstt. Regi strar



